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OpEN corn...1 

CE TRAl.. ADUU: ISTRATIVE TRI.BUNAL 

ALLAHABAD B ENGH ALLAH AB AD • 

Civil isc. Contempt Petition o. 61 of 2001. 

in 

Original Application o. 601 of 1~7. 

·eanesday, this the 08th day of January, 2003. 

Hon'b.J..e ull:'. Justice R.R. Triveai, v.c. 
H~Q.'£le t,1aj Gen Kl ·rivastava, .,./. 

Prem Sh ank ar ti.s hr a, 

aged about 61 years, 

S/o Late hri Ganga Sagar Nlishra, 

R/o 512/1, Chak ondi,· Station, oad, 

Naini, Allahabad. 

• ••••••• Applicant. 

(By Advocate : :::ir i ake sh Verma) 

versus. 

i~gj or Genera Prakash s cor i , 

Chief Engineer, Central command, 

Lucknow Gantt., Luck no, • 

• •••••• Con ternne r . 

(By Advo c at.e : ~ri S Cbaturve9i) 

(By Hon 'ble i'lr. Justice R Trivedi, V .c.) 
This application under section 17 of the 

Administrative Tribunals Act 1985 has been filed for 

punishing respondents for non-compliance of the order 

aated 15.5.2000 passed in 0.A. No. 601 of 1997. , gainst 

this order wvit pe t LtLon No. 30706 of 2000 was filed before 

the Hon 'b Ie 'High Court, Allahabad which was disposed of 

finally on 19.7.2000. The oraer of·this Tribunal was 
J'-,.),.,, 

upheld with certain clarification. t\s the or ae r was not 
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c ornp Lie d with wilfull!} 'ffie -tapplicant f i.1ed contempt 

app Li.c at j.on No. 61 of 2001 in which the order dated 

13th ~ril 2002 was passed after hearing the parties 

directing the opposite party No. l namely daj or General 

Prakash uri, Chief Engineer, Central Command Lucknow Gantt •. 

Lucknow to appear-before ·the Tribunal on 4e 7 .2002 to answer 

the ~ _--l. . cr--c,t~ ~ i't t i.t i charge. 119ainst this order ~ 30.4.2002. Wri pe i ion 

No.22103 of 2002 has been filed by the respondents 

before the Hon 'ble High Gour~ in which the effect and 

ope ration of the order has been stayed. In view· oi the 

interim order, this Tribunal cannot proceed in this 

contempt app'Li.c atLon till the writ petition _is decided. -c, 

~') .\\Ae.f'Y'~--~~ ~/~~<yt4~ 
o useful purpose will be serve ci.1' ~ ~he ther the or0er 

. • \J'...__. 0--. . 
has been complied with or not) ~ shall be now de c Lde 

by the Hon 'ble High Court in the writ petition. In tle 

c i.r cu nstance s , this contempt application is di- !:>r,isse-:.,, 

~ot ices are o Ls c har qe d , Hcwe ve r , it is made clear that 
---,i.'"' after the judgement of the Hon tb Le High Court,z\,he 

order of this Tribunal remain not complied with, it shall 

be open to file fresh application. 

JVBmber-A Vice-Chairman. 

v1anis h/- 


